Agriculture Department
Forest
Notification

Chandigarh dated the 9.2.1966 No. 620 —S- ft(VI) -65 /457 (.) in exercise of

the powers conferred by section 29 of the India Forest Act. 1927 and all other powers
enabling him in this behalf . the governor of Punjab is pleased to declare the land
described in the schedule below to be protected Forest and provisions of Chapter 1V and
section 68 of the said Act. To be applicable to them.

Schedule
District | Tehsil Village Owners | Description of field Area in
With Rect. Killa Acres
owner No. No.
H.B.No.
1 2 3 4 5 6
Ambala | Naraingarh | PattiWassal Pardesh |7 21 11.28 Acres

pur H.B. Sarkar 8 17,18,19/1,23,24/1,25
No 253
11 3

12 1to 4,7to0 10, 13to 14

Concerted by section 30 of the said act is Pleased to:-

A. Declare all trees standing in or upon these lands to be reserved from the date of

B.

publication of this Notification in the official Gazette for the period of 30 year and
Prohibit from the same date and for the above period he Quarrying of stone the
burning of time of charcoal or the collection or subjection to any manufacturing
process of removal of any Forest produce in such
Forest and the breaking up of Clearing of Land for building of for herding cattle of
for any other purpose of any land in such forests.

No. 620-S ft (VI) 65//459 (.) Whereas by Punjab Government Notification No.
620 —S-ft (V1) -65/457 dated the 9™ feb. 1966 certain Forest mentioned in the
schedule appended there to have been declared to be protected forest under section
29 of the Indian Forest act . 1927.

Now Therefore in in exercise of the powers conferred by section 32 and 33 of the
said act. The Governor of Punjab is pleased to make the following rules
applicable to all lands specified in the aforesaid notification.

(B.B. VOHRA)
Sect. To Government , Haryana
Forest Department



